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Commercial Complex(BDA), 
Indiranagar, 
Bangalore - 560 038 

Da t e d 

Application Nos___ 311 to 313 	8(9( F ) 

W.P. No 	 -I 

- Applicant 

Shri R.S. Adhyapak & 2 Ora 
	

V/S 
	The Chairman, Telecommunication Board 

To 
	 & another 

1, Shri R.S. Adhyapak 
Junior Enginner(Planning) 
Office of the Director Telecommunications 
Enkay Complex 
Keshwarpur 
Hubli - 580023 

2. Shri V.C. Malgi 
Junior Engineer 
Office of the Assistant Engineer (Phones) 

In-door 
Belgaum - 590001  

4* Shri M. Raq~avendra Achar 
Advocate 
1074-1075, Banashankeri I Stage 
Sreenivasanager II Phase 
Bangalore - 560 050 

The Chairman 
Telecommunication Board 
New Delhi 

The General Manager 
Telecommunications 
Bangalore 

3. Shri Veers Gowde 
No. 33/1, Doddmani chal 	 7. Shri M.S. Padmarejaiah 

Ist Cross 	 Central Govt. Stnq Counsel 
Sadhanakeri (post), Dharwar - 580008 	 High Court Buildings 

Bangalore - 560 001 
--jblect-. SENDING COPIES OF ORDER PASSED BY THE BENCH IN 

A,PPLICt"TION NO. 	311 to 313/87(F) 

Please find enclosed herewith the copy of the Order/u"~[%ffixgr'mr 

passed by this Tribunal in the above said Application on 	12-8-87 	0 

Encl : as above. SECTItO:F~FIC 
(JUDICIAL) 

Balu* RECEjVFnXq'e/ 
Diary Nolcl2f'j 7 ~ 



OEFO~E THE CL7NT,ALADMP.15TRAT I JE TRIBUNAL 

V 	 BANGALORE 

DATED THIS THE 12th DAY OF AUCUST, 1987 

Present : Hen'ble Sri P.Srinivasan 	 3 Member (A) 

APPLICATION No. 311_to 31 3/87(F-I 

O/w Director Telecommunication59 
Enkay ComFlas, ~:2shwapur, 

Hubli — 580 023. 

2. J.C.Malgi, 
juqior Encineer, 
C/o The As5t.Engineer,(Phon85 ) 

Incdcar, Beigaum — 1. 

Ve@1e Gowda, 
Ex—Junier Engineer, 
N4.33 ' /1 1 Deddamani chal, 
I5t Cross, Sadhanakeri(Post) 	

... 	 Applicant 
Dharwar — 8- 

Sri m.R.Achar 	 of* 	Advocate 

V5. 

The Chairmang 
Teleacemmunir.Ltit::n Bcard, 
Now Delhi. 

Gmmner,~;l Manager, 
Talecommu-ijeations, 	 Respondents 
Bz-jg~'lers. 

( Sri m.s.padmarajaiah 	 Advocate 

This applicatien has com~~ up before the court today. 

Hun'ble Sri P.Sriniva5an, Member (A) made the following : 

0 R 0 E R 

The only contentien of the applicants — there ara three 

of them — in these a:P plications is that thzy were graduatat in 

wars arpointed an Ounior Enginears(3E) in 
4 t 	Encincjring when they 

41 
—73 and as 

the Telu~_ammunications Department in the year 1972 

fixgj at Ps.4~5/— in title j to'their pay being 
k 	 such thiy wcia an 

V 	
's.425-70J adoPt9d &f 	the racgmmenEiation ef 

scale of the 3E 



the Third Pay Cummi5sion. The reason for this alaim is that persons 

like them who were graduatcs whnn appointed as JE filad a petition 

before 'Lh,-,- Madhya Pradesh Hich Court making the same claim and the 

Hioh Court had allowed it. It is also stated t'hat spatial leave 

application againnt th& decision of M~ High Court; was dismissed by 

the Su;.rome Cwurt. Thw, a~,Vlioint5 contend that they should not be 

da)ied the bpnefit which had been allowed to persons similarlyy 

circumstanced as a result of the docieien of the MP High Court. 

Sri M.Madhusu -.J~n for Sri M.R.Achar for the applicante 

and Sri M.S.Pddmar~~jaieh cr~unsel for the Re.9pandents have been 

hear~. Sri Padmzrajaiah filed a mama clarifying that "a general 

case regarding gri-nt ef b--:nafit5 te all others who are similarly 

plac2d :Es Junior Enciine--rs 	p--r the 3udcament of the MP High Court 

is un-der activc cansidei,~tisn of the Department and, therefora t in 

that cionsidEratiun the case of the applicants, will also be considered." 

Sri Padmarajaich, therefwre, submits that th2 present ia~plicatians 

er@ ~- romature. 

In view of the abav@ 	ap~:lications have to be dismissad 

aF baing promatuic. I am sure th-n Rzs,, andonts will not discriminate 

b ,-,tueen persons similzrly placzd and that if the cases of the apVli— 
ILI 

ants 6rG simil-~r to these of the petitioners before the MP High 

Court they(the applicants) will also be civon the same benefit.. 

in the ra!~ult tho applications are dis:-ai5sad as premature 

with liberty te ths apilicants to file fresh applications if the 

ultimate decision of t!-4a Government goes against them. * Parties to 

bear their own aests. 
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